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Title: Regarding alleged atrocities on Dalits in the district of Hissar.
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MADAM SPEAKER: Rest of the matters shall be taken up at the end of the day.

...(Interruptions)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
Madam, I understand that a large number of hon. Members wish to participate in the discussion on the Demands for Grants
relating to the Ministry of Rural Development, therefore, I would seek your permission as also of the House to take it up
immediately and we may skip the Lunch Hour.

MADAM SPEAKER: Yes.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Madam, the hon. Members are aware of the fact that anything which is said during the
'Zero Hour' comes to the concerned Ministry and then we respond. You do not respond to the 'Zero Hour'. There is no
notice to any Minister, and you do not respond that way, but I will convey it to the concerned Minister...(Interruptions)

MADAM SPEAKER: He said that he would bring it to the notice of the concerned Minister.
...(Interruptions)
MADAM SPEAKER: If the House agrees, we will dispense with the Lunch Hour.

...(Interruptions)



MADAM SPEAKER: Now, we will take up Discussion on the Demands for Grants.

SHRI B. MAHTAB (CUTTACK): Madam, with great difficulty my 'Zero Hour' notice has come today...(Interruptions)
MADAM SPEAKER: I have said that we would take them up later in the evening.

SHRI B. MAHTAB: After the discussion is over? Madam, this discussion will continue till 8 o'clock in the evening.

MADAM SPEAKER: I have announced. Your name is there, we will take it up in the evening.



